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Proposals received in r/o AC-58 (Laxmi Nagar) in FY-2022-2023

Estimated
SI.No.| AC No. | AGENCY k Name of Work Amount Status
(In Lakhs)
1 Improvement/Development of Road J-Block Laxmi Nagar in w.no. 162.73
14E/AC-58 SSZ
Improvement/Development of link road K-Block Laxmi Nagar
2 near MC Pry. School Mangal Bazar Laxmi Nagar w.no. 14E/AC-58 96.77 S
File is under
58 3¢ submission to
(Laxmi MCD |Improvement/Development of road from patparganj road to Hon'ble Minister
3 Nagar) Sonia Vihar ward office and along Urja Vihar Flats by pdg. RMC to 191.27 | (UD) for approval
Mitigate dust pollution in pandav nagar w.no. 14E/AC-58 SSZ of work.
Improvement Stg. Of internal road of bank Enclave & link road
4 near P.S. Shakarpur JE DJB office Lalita Park Ward No. 14E/AC-58 197.69

SSZ
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Proposals received in r/o AC-58 (Laxmi Nagar) in FY-2023-2024

SI.No.

AC No.

AGENCY

Name of Work

Estimated
Amount (In
Lakhs)

Status

58
(Laxmi
Nagar)

MCD

Improvement Development of lane from H.no-F-202 to F-206 and from H.no. F-142
to F-105 and from F-142 to F-105B, and from H.no.-202 to H.no. F-1 T Point and
from Gali No. 2 F-36B F-243 and from Gali No. 3 H.no, F- 50B to F-73B and from Gali
no. F-54 to F-81B and F-76B to F-758B, and Gali no. 1 Guru Nanak Pura H.no. A-47 to
H.no. A-59 and from Gali No. 2 Guru Nanak Pura H.no. A-47 to H.no. A-37 and from
Gali no. 3 Guru Nanak Pura H.no. A-2 to H.no. A-15 and links from B-21 to B-18 and
from H.no. B-125 to H.no. B-86 and from H.no. 180 and from C-20 to C-17 and from
C-12 and from H.no. B-199 to H.no. B-24/117 and links in B-Block Guru Nanak Pura
by pdg RMC in F-Block Laxmi Nagar in Ward No. 203/AC-58 Shahdara South Zone.

199

Improvement Development of lane from H.no. K-3 to H.no. M-81, K-48 to K-59 and
from K-63 to K-66 and K-45 to K-66, K-31 to K-73 and from K-32 to K-87 and from K-
4 to K-6 and from K-15 to K-99 and from K-2 to K-108 and from K-9 to 108 and from
K-10 to K-115 and from K-111 to 585 and from K-102 to 550 and from K-95 to 548
and from K-84 and from K-86 to 547A and from 72B to 498 and from K-57 to K-
479A, and from K-57 to K-469 and from 483 to 470 and from K-14 to K-18 and K-34
to K-36 and from K-41 to K-43 and from H.no. K-88 to K-19 and from H.no. 96 to
H.no. 98 (Kishan Kunj Colony) by pdg RMC in K-Block Laxmi Nagar in Ward No.
203/AC-58 Shahdara South Zone.

94.91

Improvement Development of lane from Arya Samaj Mandir Road F-181 to FF-50
and links H.no. F-181 to F- 210 and from F-198 to F-216A to F-198 and from F-191A
to F-229 and from Gali No.-19, F-191 to F-31B and from Shastri Gali F-191 to F-216A
and from Pardhan Dairy to FF-51 to FF-43 by providing RMC in F&FF Block Laxmi
Nagar in Ward No. 203/AC-58 Shahdara South Zone

185

Proposals have been
vetted by Planning and
Accounts Branch of UD

and file is to be
submitted to Hon'ble
Minister (UD) after
decision on cabinet
note.




No. of works sanctioned during F.Y 2023-24 under MSPY

S.NO. AC No. Total no. of work Total estimated
approved amount (In lakhs)

A 2 1 185.65
£ 4 16 980.21
3 > 3 137.86
= 6 8 469
2 8 9 1184.56
S 10 4 335.64
: 11 13 821.24
2 12 20 550.8
3 16 6 742.29
L 17 20 568.42
i1 18 27 1275.81
2= 19 15 393.98
12 20 4 121.56
L 21 26 526.41
B 22 5 839.28
18 23 2 189.76
s 24 14 1539.76
18 25 32 1100.71
19 26 1 159.12
20 27 1 100.81
<1 28 21 565.11
a2 29 33 534.44
2 30 8 836.71
s 32 20 997.85
o 33 5 685.63
5 34 10 989.17
L 35 3 327.48
23 36 10 1087.56
e 37 11 1453.5
- 39 6 439.95
21 40 2 40.76
22 41 1 20.45
= 42 56 706.94 -
g 43 11 222.44
=2 44 66 980.64
36 45 9 252.19
L 46 7 1147.42
L 47 4 711.81
23 48 2 263.62
@ 49 4 735.18
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F No. of works sanctioned during F.Y 2023-24 under MSPY Q
S.NO. AC No. Total no. of work Total estimated
approved amount (In lakhs)
41 50 118 2088.93
42 51 20 371.97
43 52 : 7 888.84
44 54 3 571.2
45 56 3 145.83
46 57 10 1882.87
47 63 8 1099.28
48 65 7 694.78
49 67 16 547.52
50 68 1 31.07
Total 709 33544.01
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URSAMN DEVELOPMENT DEPARTMEN
PLAMMING 8RANCH z5/ C

< 00 1 3
F.18(524)/A/UDIPIQ /2018-18/ S<FG - & L0 Date:- &F/ o rfap

Sub:- SOP/Guidelings for imslemantaticn of scheme “Financial Assistance = 1.ocal
Bedies” (Mukhvamantri Szdax Punarninnan Yojnal

Utilization of above func should be carnied cut througn the scheme-Mukhysmantn
Sadai Punarnirman Yojna, This scheme will cover the following works far consicurhon,
T repair and maintenance of-

i.  Roads/Sireais under any Uroan Local Body

li.  Roads/Streets in Group Housing Socisties

Wi.  Roads/Streets of Housing Building Sccieties

iv.  Roads/Streets in unauthorized regularized colonies

-

Proposal/estimate for the above works under the Scheme will be submities to the
UD Department cn reccmmencdation of foca! MLA through respective Urban Local Budy
(ULB)/Executive Agency of Gavi of NCT of Dellii

Proposal wili be processed by UD Depariment as per Govt rutgs (PWOIGFF &c )
Schemelproposal 1\-"I_|L oe epproved by the Ministar of Urban Developmant

Outline of Scheme Is as undsr

. Introduction

In the Budgst Spesch 2018-19, vide pars 23, Hon'ble Dy Chief Mivigre:
announced that “the Govt has carmisrked Rs. 1000.00 Crore for mproving diapd.ted
\US/ roads and lanes. winch is responsibility of Daity Mumicipal Comporations All such =l

\E’) \“b lanes and roads of Delii will be repaires by using this fund 1l is expected that the i n've
,,\/_9 \\9 Lt. Governor will arrange NOC fromi DMCs. _
) In this regard. it is submitied that fha GNCTD has earmarked Rs 1000 00 Crore
urder the scheme “Financial Assistance Local Sadies® for improving diiapidated roads
o

~Col and lanes for-the year'2018-19. The main aimiopieclive of the scheme 1s 1o Inprose the
- )
@g,,._._v'

‘*\".o';:). ndition cf roads and ianes of Delhi for better living conditions of citizen of Deif.
1 it Deap ncﬂ\.d Legal Position

p The Delhi Municipal Corporaton Aci. 1957 governs the functioning of all th (2
/5' unicipal Corporations ie. East Dethi Municipal Crorporation North Delt Munic:pal
¢ Carporation and Scuth Delhi Muricipal Corporalion. The New Delhi Municipal Counail iz

N &i\\\g)’ gaovarnea by Mesw Deity Muncipal Council Ant, 1994 and Delhy Cantonmeant Beni: s
X% — y 3
e 3 \"'-“’ governed by the provisions of The Cantonments Act, 2008
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10 Pernissihle work: Z‘l{(
i iight of the shoys  PIGuaial =l Sudget Ipeach he funds will ©br <

siiotledidisbursed o = Urhut, Locel Sogiesiwosulive gRNCES ke PWD 3¢ i
;aconstructicn, reeul mainterence 318 for ne syzateroads. The hrnds £an he usea e
Eullswiné vaorks relating to irapeavemant o dueniduled 3treetsro ads a8 the SUeE.SIreaT
may iall in the following sub-cal=gonss - B

[, Roads/Biresis Uner any Urban Local Bedes

i, Roads/Strests in Group Holsig Loues

.

i RoadsStrests of Housiig Buildir:t Scaetas

v Romds/Stracls in unauthorized rag ulariz=d colonies

iV Procedure for nroposals and allotment [release of funds

The work recommended under "Mukhyamantr Sadak Punarmirman Yojra" scheme zhould be
coniorm to the general  pattern of programmes being implemented by € Local »
Bodiss/exacutive agancies/Govt of NCT of Deihi Tnsse works will be sanchicned and
implemented in the same mannai. as the other works of these bodies are being Sanctions.

and implemenl».ed.

Deini Govt. has alraady provided szparale pudaet for ths canstructions of new roads/streets $
drains in unauthorized colonies. Implementing agenci=s have aiready bEen wdontified 2
necassary orders have besn issued by ucC Cail Urban Development Deptt . Tnardore o

funds shall be released for consiruction of roadsistrests: uinorized colomes under ing

.__.__.,_...--._,_..-—--—-"_""-“

schame. ;

Funds under the schemes/programmes will be released on recommendation of lcial LA 1o
the respective Lacal bodies/Govt. executiva agencies for taking up works/projecis 3s pes the
approval of Hon'ble Minister, Urban Devalapmenl Deparimant, GNCT of Delhi

The MLAs would submit written request to ProSecy, Urban Development Department for
release of the funds under this schemeipraject and would also mention the namé of the the
LLBlexecutive agency from wham they propose 1@ have the work to be executed

All estmates should b& preparad by soncerned ULB/exzcutive agency, who s techni Ally
qualified and raspensible for completion o all cadal formalities in accordance wir prescrived
guidalines, Norms, CPWD speciiications 3700 wer 1 & 1 IRC specfications CPWD work
manual, GFR and instructions issued frem hime to time for work and with the apy roval of 1hg ;
Compsatent Authority of the ULBlexeculive sgency as the UD Depanment has 1 inhouse
aypertise In lerms of techmeal and fAnancial ouputls aamine such proposils sg i io:'
@nsure that they adnere 10 the lar] govn guidelie = of firance and teGhrical aspedts o st
v}uras relating 1o construction, repair and rrante enie of Roads/stresls On the otha nand
the Urban Local Bodissfexecuine ag aees have ac uahiiag gngincursitechmeal expers and
fage a5 (s
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_ also qualified planning & Moancial/aceounts funcrionaties who have the adsquate experience ol working

of all such type of works/projects. They alsc have dezils of the previous records relating to repair,
maintanunce and construction of all such streats, Theretore, the concerned ulrbnn looal bodies/executive
agency shall submit their proposuls © the Urban Develdpment anmmeﬁt afier proper examination
with regard to adherencs 10 all technical and financial guidelines applicable for the proposal/project with
the appeoval of the Competent Authority, ULB/exccutive agency will cm.urx'. that proposnl is in
consohance with the extant guidelines relating 10 ‘technical and ﬁn.mcinl aspects. The executing

ageficy/ULB willbe entiv ei» responsible Tor adh grence 10 all 'mancub‘:uhnu.al gmdelm:s

| 6 ercutm\g .wem.ms/ULBs shall submit their proposal of rsqul:"mcnt of mnﬂs 1o Urban Development

Lt

'_ ! 7 The Urban Local Bodies/Executive a.gu.nuw us mentioneil above shall sub:pit Ehc pmpnsal!esumaw for

Department for cacrying oitt the works and Urbsa Development Deyamncat'w:ll relwe the funds to the
" concemed executive sgéncy efter the approval of the Comper.aat Authomy. The " proposal will be
initiated by Accounts Branch of U.D. Department along with n.ccmmndmwn for release of funds and

o

" then examined by the Pldnnmg Branch as well as budgemy prowsmn{exccpt‘ those n.late:. to

i un.luthnn?x:d colonies). Thereafter the propmal will be subunttcd w th» Cornpcxent Authoglty [or

i
F.:

&pproul of the Hon'ble Minister (UD). [t shall be rcs;mns;bnhq of thc emunve agencies ULB o
further monitos the Physical and Financial progress of the work till :tsx:gmpiwon

* the work o be exccuted with derails of the work, its locations, detailed oosln.sumutd and layout plan elc
(for keeping-in re..ord} The estimate will be prepared us per the DSR-ZOiBias udoptod by GT\CTD vide
Pr. Sc\.'rcur\f (Finance) Order No. 3.’?.”007-&!0[) 0129554348 (fin.)/ t5761-!499 dated. ldth ‘May, 2018
(Looy as -\m}c\arc -A), On the basis of d.l{}l."i.Sx..id ini”uunpnon, funds will: bn_ n:h:asud und placed at the

'- d:sposal of the ULB!e-(er:uunq ugency. The Urban Local Bodn.s!Executlw agnncm shall utilize the

funds in acwrdmi%c with CPWD Manual, GFRs and instructions issued ﬁ-dm:nme to time for the work.
* Tlie Urban L{Juﬂl Boﬁles!Execuuve agencies shau be required o apcn ;epa‘mte bnnk accounts for the
:.-(..hémt.. pr ngrammc nnd the completion certrﬁc..w {as per CP'WD work ma{mul} of lht: work a!aug with

" the utilization certificates (as per GFR) shall also be required to be furr :shed aﬂcr the execution ol

' wur!u orby the end of financial year whichever is carlier: to UD departrmnt, GNCTD.
o

The proposalw»hmmes for the above works ~under . the Scllcme wi[l .ba submmed by urban
local hodmsh.;iacutwe agencies viz. 03 DMCs, New Delhi . Mumctpai Council, Delhi
Cantonment Bclr.‘ard WD I&FC Department, DUSIB and DSIIDC of! ‘Govt. of NCT of Delhi to
the UD Department on recommendation of the local MLA and approval of Hon'ble Minister,
UD. Either works could be carried our by the concemmed ULB for other agenicics/

departments as the cise may be. NOC i required from concemed Iandovfnmg agency as and where
Paga3 of 5
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applicable. The ULBlexscutive 3gency will process the cass as per exient law/Rule Zl( C
applicable. { '

The limit of this schanie for sancuon of cn2 weik Is only upto Rs.2i00 or. (Rupess two crore

only) for schems/projests olher than works as psar t nanclal powvers c.lefau.:[ed to Adnunistrative
Secretary vide OM dated 28-03.2017 (Copy 25 An; .--xure-3}

All statutory dues/paymenis will b made as per riles/norms issued by the Govt. from time 1o
time. Contingent, third party quality control and labour CESS shall be discharged al prescribad
rales as par norms, Departmenlal charges shall not be charged in the =stipate.

The executive agencies shall 3nsure that the work is noi rapeaied In any case in other

scheme, il will also be ensured by them lhat no other fund I uliI;zaq or i pelng utilized or has
been utilized for the said project/proposal so asito ensure that there is no overlapping or

duplication. l

Funds will be releasad In tws instaliments. 1* installment of 50% of estimated cost will be

raleased at the time of sanction of pro;ecrjsnneme Balance amount wil | be released after the

1

completion of work.

All paymenits to_the Contraclors by executive agencies/ULBs and orher Institutions etc. above
Rs. 5000/ may be made through electronic mode i.e. RTGS, NEFT,land ECS.
T : |

The unspent amount will be refunded to the UD Deptt. along I:with interest f any after

completion of work, Separate cheque is required i::1 respecl of refund of unspent balance and

interest tnereqn in the name of PAO-VI. . - _ b
r '-"‘,

The warranty of malnlena_uce pericd of roads/streety should be auuasi 5 years from the date |

of completion of work, for which ULBs/executive agencies will be res]pcns:b!e ‘
“ . I' i I

The implementing agencies/depariments will ensure that all preparalory steps are laken as pe; "y

the established meEdul’“ and work order is Issued within a period t!:f maximum 60(sixty) daya
after the funds are released by Urban Development Depanments to fhem ;

in order to comply wilh the orders of Central Information Comm{ssion (CIC), to fulfil th.e.
obligations as required under Rule — 4(1) of the Right to Informzatic:uni ct, 2005 and for the saks
of transparency, ULBs/executive agenciss will upload on :heitj} websites full detalls of
sanctioned works, jsg:um:ific::-:tit:ms, date of slarl and completon of thejworks, name of contractor
and total amount of contract relaling to the said scheme sapara;teiy for Mandatory Funds

released fram time to tims,

Wherever such consiructions are taken up under the scheme,_inidrmation boards displaying
the name of scheme & other dstails of the worl® shali be erect.a.':d as specified by the UD

-
w
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¢ Jepartment One board be erected for cost of Rs.20 lacs Foi svery additional cost of Rs 20

e e
. lace one board be added. if the project Sostis Rs.2 crora, then 10 boards be erected.

This issues with the approval of the Hon'ble Dy Chiei Ministar, Gow. of NCT of Delhi.

(ASHORK KUMAR)
Jaint blraotor (Plg.), UD

F.18(524)(AUDIPIg.J2018-481 55 ¥9- 54/& pater- 09/ /0 [2o(F

“Alt Hon'ble MLAs, NCT of Delh
2. Secratary to Hon'bla CM, Dethi  * - !
3. Secralary to Hon'ble Dy, CM, Deihl IJ
. \_,-&’ Secretary to Hon'ble Speaker, Vidhan Sabha. Deltn with the raquest te Inform all the Hon'ble Members of
Legislative Assembly
5 Secralary to Hon'ble Minister (Development. Labeur, GAD),-Dethi
6 Secratary lo Hon'ble Minister (Revenue Transpor, IT, AR & Law). Defi
7. Secreiary to Hon'ble Minister (Tourism, Education, Finance, Paning- & olhers), Delhi
8. Seoretary to Hon'ble Minister (Food & Supoly, Environment & Forast), Delhi -
9. Secratary lo Hon'ble Minister (Social \Welfare, SC & SY), Dalnl  ~ 3 l
10. Secratary'to Minister (UD), UD Depanment, GNCTD, Delh Sactt,, Deihl
11. OSD to Chisf Secretary, GNCTD, Delhi Sectt., New Delhl
12 Br Sacrelary (Finance), GNCTD, Deli Secll., New Delhi
13, Pi Secretary (Planning),.GNETD, Delhi Sectt, New Deihi
14, Sacralary, (I&FC),GNCTD, L.M Bund Oifice Complex, Shasin Nagar, Delhi '
15 Pr. Secratary, Public Works Department. 5th Level, B Wing, Delhi Secretariat, | P, Estale, New Delhi-002
18, Sacratary, New Delhi Municipal Council, Paiika Kendra, Parliameant Street, New Deéihi-110001
17. Secretary, Power Department, GNCTD, 8" Lavel, B-Wing, Dslhi Secretarfat, New Dethi
16 Vice Chainman, DDA, Vikas Sadan, INA, New Delhi ; k|
18, Commissioner, North DMC, Dr, SPM Civic Centre, JLN Marg, New Dalhi.
20. Commissioner, South DMC, Dr. SPM Civic Cenirz, JLN Marg] New Delhi.
21, Commissioner, East DMC, Piot Na 418, Udyog Sadan, palpargan] Industrial Areg, Delhi-110082
29, Chief Executive Officer (Delni Cantt. Board DCB), Office of C,aﬂtonmeht ‘Board, Sadar Bazar, Deim Cantt,

Delhi-110010 | y
23. Managing Director (OSUDC), Delhi State Industriai And lnfra%tructure Dizvelopmznt, Bombay Life Building,

Connaught Pluce, New Delhi-110001 .
24. Chief Executive Officer (DUSIB), GNCTD, PunarwasBhawan, |.P. Estats, New Dalhl, Delhi-02
25. Chief Executive Officer, Delhi Jal Board, Jhandewalan, KarolBagh, New new‘nr 0005
26. Managing Director, ICSIL, Administrative Building, Above Post Office, Okhla [ndustrial Estate, Phase-2
s New Dalhi, Deihl 110020
27. Managing Director (DTTDC), Delhi Tourism And Transport Develcpment Corppration, 18-, D.D.A. SCO
Complex, Defence Calony, New Delhi-110024
28. Speclal Director General (HQ) (CPWD), Central Public Works Department, A-\A;\.-'ing, NitmanBhawan, Mew
Deihi-110108& 1
29. Assistant Programmer, Urban Development Deparment, GRCTD, " Level,
with the reguest to upload on the departmeantal website. i
Copy lor information o2

]
D?Ihi Sacretaniat, New Deini.
i

1. PStoPr Sscretary (UD}, GNCTD, UD Depariment, g™ Levet, Delhi Sacretariat, New Delhi-11 ooz

| (ASHOK KUMAR)
Joift Director (Pig.). UD

o
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Subject:

FINANCE (ACCOUNTS) DEPARTMENT

T 57

No.F.zomsxzomiA(éHsv?na/ 2SIS-267y
GOVERNMENT OF DELHI

‘A’ WING, 4™ LEVEL, DELHI SECRETARIAT, L.P. ESTATE, NEW DELHI

OFFICE MEMORANDUM

F—‘k

<0 A
o /C:_

Dated: 07-08-2019

Administrative Departments of Government of NCT of Delhi.

Delegation of Financial Powers to Heads of Departments (HoDs) and

In exercise of financial powers conferred under the Rules 13 and 18 of Delegation of
Financial Power Rules, 1978, the Lieutenant Governor, Delhi is pleased to enhance and delegate
the following financial powers to the Heads of Departments (HoDs) and Administrative
Department / Secretaries of the Government of NCT of Delhi with immediate effect as shown in

the Table below:-
SL Nature of Power Financial Powers | Financial Powers | Remarks
No. delegated to HoDs | delegated to |
Administrative
Departments/
Secretaries
(1) (2) (3) (4) (3)
i Contingent
Expenditure
A. Unspecified Items | 25,00,000/-(Rupees | 210,00,000/- (Rupees
(Recurring) five lakh) per ten lakh) per annum.
annum.
B. Unspecified Items 72,50,000/- %5,00,000/- (Rupees

(Non-Recurring)

(Rupees two lakh
fifty thousand) per
annum in each

five lakh) per annum
in each case.

case.

2 (a) Conveyance Rs.5,00,000/- Full Powers The conveyance hire of
Hire. (Rupees five lakh) ont vehicle should not

per month. exceed 40,000/ per

month and for HOD and
above it should not
exceed  ¥50,000/- per
month.

FD’s  approval is
required in respect of
number of vehicles Lo be

hired for the first time,
bul not required for .

extension or fresh hiring
of the same number of
vehicles in subsequent

years.
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(b) Reimbursement off  Rs.2,000/- per Rs.4,000/- per month
Conveyance charges | month per person per person
(c) Grant of| Full power | Full power subject to
Conveyance subject to | observance of the
allowance 10| observance of the | conditions as laid
physically conditions as laid | down by GOI / Govt.
Handicapped. down by GOI /| of NCT of Delhi.
Govt. of NCT of
Delhi.
Electric, Gas and Full power Full power

Water Charges.

Fixture and Furniture

(a) Purchase

Full Powers subject

Full Powers subject to

NOTE: Full powers to

10 obtaining | obtaining relaxation of | HoDs / Administrative
relaxation of FD on | FD on account of | Secretaries of Hospitals
account of | economy ban if the and ‘Dircclorate of
economy ban if the | expenditure  exceeds | Education for purchase of
expenditure %20,00,000/- (Rupees | hospital  and  schoal
exceeds ¥5,00,000/- | twenly  lakh) per | furniture, without
(Rupees five lakh) | annum. obtaining relaxation of
economy ban from FD, as
per annum. :
per the applicable norms
for furniture purchase,
(b) Repairs of Full powers Full powers
furniture
(c) Replacement of *Up to ¥ 20,00,000 Full Powers* *Subject to compliance
furniture (Rupees Twenty with condemnation
lakh) per annum * procedures.
(d) Replacementof | NIL Full Powers™* * Subject to compliance
Air-conditioners with condemnation
procedures. And
procurement  shall  be
restricted to the equal
number of air-
conditioners condemned
(f) Condemnation of | Full Powers* Full Powers* * Subject to fulfillment

furniture, air-
conditioners,
equipments, elc.

of norms as laid down in
DFPR, 1978 |/ GFR.
2017.

Freight and demurrage|
/wharfage charges.

(a) Freight charges Full power Full power
(b) Demurrege/ Full power Full power
Wharfage Charges.

(a) Hiring of:- Full power Full power

Office furniture,
Electric fans, Heaters,
Coolers, clocks and
call-bells.
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(b) Purchase of
Desert cooler and
Room Cooler
(Except Air
Conditioners),

Full power

Full power

(c) Purchase of Air-
conditioners in
Patient areas of

Full Powers#

Full Powers#

#Subject  to the
notification of Patient
Care area of hospital

prosecution cases

of authorities
vested with powers
lo sanction the
institution of suit or
prosecution,
otherwise up 1o
230,000/~ (Rupees
thirty thousand) in
each case.

Hospitals. as per the approved
norms.

Land NIL NIL

Legal Charges.

(a) Fees to Barristers, Subject o guiding

Advocates, Pleaders, Full power Full power principles and rates as

Arbiltrators and laid down by Law

Umpires. Department, Govt. of
NCT of Delhi.

(b) Law suits or | Full Powers in case | Full Powers in case of Sanction  of FD

authorities vested with
powers to sanction the
institution of suit or
prosecution, otherwise
up o %50,000/-
(Rupees fifty
thousand) in each case.

required beyond the
delegated powers,

(c) Arbitration cases

Full Powers in case
of authorities
vested with powers
to refer cases lo
arbitration,
otherwise up
330,000/-(Rupees
thirty thousand) in
each case.

{0

Full Powers in case of
authorities vested with
powers to refer cases
1o arbitration,
otherwise up (o
¥50,000/-(Rupecs fifty
thousand) in each case.

Sanction of FD
required beyond the
delegated powers.

(d) Reimbursement Full power Full power These powers shall be
of Legal Expenses exercised subject to such
incurred by orders/instructions  as
Government servants issued from time to time
in cases arising out by the Government of
of their official NCT of Delhi.
duties.
()  Miscellaneous Full power Full power As per the approved
Legal services like rates of Law Department
drafting and vetting of GNCT of Delhi.
services,
- Motor Vehicles:
(a) Purchase of new NIL NIL
vehicle
(b) Replacement NIL NIL
against
condemnation
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(c) Maintenance, Full power Full power
upkeep and -epair of
vehicles

*Subject to fulfillment
(d) Condem:nation of Full power* Full power* of norms as laid down in
Vehicles Delegation of Financial
Power Rules, 1978.

10. | Municipal rates and Full power Full power
taxes.

11. | Works and Repairs
(&) Execution of | %5,00,000/- Z10,00,000/-(Rupees
petty works, repairs | (Rupees five lakh) | ten lakh) per annum
and day to day|per annum per | per building, il the
maintenance of Govl. | building, if the | work is executed
buildings. work is executed | departmentally.
departmentally.
Full Powers if the | Full Powers il the
work is executed | work is  cxecuted

through PWD. through PWD.
(b) Repairs and (i)Non-recurring:- | (i)Non-recurring:-
alteration %1,00,000/- %2,00,000/- (Rupees
to hired and (Rupees one lakh) | two lakh) per annum.
requisitioned per annum. (if)Recurring:-
building. (if)Recurring:- Rs.50,000/- (Rupees
Rs.25,000/- fifty thousand) per

(Rupees twenty | annum.
five thousand) per

annum.
(c)Administrative Up to | Up to %50,00,00,000/- | (a) Approval of FD is
Approval and Z10,00,00,000/- (Rupees fifty crore) | required for all
Expenditure Sanction | (Rupees Ten crore) | subject to availability | Schemes/Projects
1o Works / Projects. | subject to | of funds and estimates | costing/estimaling above
availability of | prepared by PWD or | Rs.50 crore (Rupees
funds and estimates | any other Government | [ifty crore) and up to Rs.
prepared by PWD | approved work | 100 crore (Rupees one |
or any  other | executing agency. hundred crore). 5
Government
approved work (b) Approval ol EFC
excculing agency. headed by Hon’ble

Finance Minister is
required for all
Schemes/Projects
costing/estimating
above Rs. 100 crore
(Rupees one hundred
crore) but less than
Rs.500 crore (Rupees
Five hundred crore).
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[ov. the
Council of Ministers is
required in respect of all
Schemes/

Projects
costing/estimating
Rs.500 crore (Rupecs
Five hundred crore) and
above after the
recommendations of
EFC.

12,

Postal and
| Telegraphs Charges.

(a) Charges for the
issue  of letters,
telegrams eic.

Full power

Full power

(b) Commission on
money orders.

Full power

Full power

13.

(8)  Printing and
binding.

(Private
Printers/Press)

£15,00,000/-
(Rupees fifteen
lakh) per annum, if
the job is executed
locally.

¥50,00,000/- (Rupees
fifty lakh) per annum,
if the job is executed
locally.

(b) Printing and
binding,
(Through
Government

Press)

Full power

Full power

(c)  Printing of
visiting cards for self
& officers of the
department.

Full power

Full power

Publication:
(a) Purchase of
Official publications.

Full power

Full power

(b) Purchase of Non-
official publications
includes books,
newspapers, other
periodical
publications, ete.

Full power

Full power

Hiring of buildings

Full power

Full power

The rate of rent will be
fixed by the Rent
Fixation Committee of
PWD.,

(a) Repairs to and
removal of
machinery  (Where
the expenditure is not
of a capital nature)

Full power

Full power

(b)
Repairs/Periodical
Servicing/AMC of
machinery and

equipments

Full power

Full power
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17. | Staff paid from NIL NIL
Contingencies.

18. | (a) Purchase of %25,00,000/- ¥50,00,000/- (Rupees
stationery stores. (Rupees twenty fifty lakh) per annum

five lakh) per
annum
(b) Purchase of Full power Full power
rubber stamps and
office seals.
Supply of Uniforms, | Full power, Full power, subject | Full Financial Power 1o

19. | badges and other | subject to the to the prescribed | the Principals of the
articles of clothiﬁg. prescribed scales scales schools to sanction
etc., and Washing uniform/scholarship  to
Allowance. the students subject to

the  condition  that
scheme has  been
approved by the
Competent authority and
subject to availability of
funds.

20. | Performance of extra | Full Powers*, | Full Powers* *In case of
jurisdictional journey | except in case of | For HODs | Secretaries, approval
within India by the | HOD for which the | /Secretaries for which | of Chief Secretary
Government servant | approval of | the approval of the | ¢hall also be obtained.
including payment of | concerned concerned Minister
Delegation fee. Secretary and | shall be obtained.

Minister shall be
obtained.

21. | Power to declare a Full power Full power
Gazetted Officer as
Head of Office under
Rule 14 of DFPRs.

22. | Advance drawal of | Full power | Full power (Subject | (a)Expenditure sanction
money on abstracl (Subjecl to the|to the conditions | of Competent authority
bills for meeting | conditions specified in Remarks | is obtained;
contingent specified in | Column) (b) No previous advance
expenditure  where Remarks is outstanding; and
advance drawal is Column ) (c) The amount of
inevitable. advance  drawal s

rendered to PAO
concerned within one
month from the date of
drawl of advance.

23. | Stores:

(a) Store required for Full power* Full power*® *: 'Subject | to the
works. condition  that the

sanction of competent
authority for executing
the work and incurring
necessary  expenditure
on the purchase of stores
required for the work is
obtained.
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i,

(b) Other stores i.e.
stores required for
the working of an
establishment,
instruments,
equipments and
apparalus,

Full power

Full power

(¢) Purchase of
Medical stores and
cquipments.

Full power

Full power

(d) Purchase of
equipment of
Training Institute.

Full power

Full power

(e) Purchase of stores
such as seeds,
pesticides etc.
required for sale
under the approved
agricultural schemes.

Full power

Full power

24.

(a) Purchase of
Dietary articles/
clothing and other
items for day to day
use of Government
Hospitals.

Full power (Subject
to approved scales /
rales)

Full power'(Subject to
approved scales /
rates)

(b)  Purchase of
Dietary
articles/clothing  for
the inmates of
[nstitutions under the
Directorate of Social
welfare or any other
Department of
Government of NCT
of Delhi.

Full power (Subject
to approved scales /
rates)

Full power (Subject to
approved scales /
rates)

25.

Tent and Camp
Furniture.

(a) Initial Purchases.

NIL

NIL

(b) Replacement

NIL

NIL

(c) Repairs

Full power

Full power

| (d) Hiring of Tents.

Full power

Full power

26.

Telephone Charges:-
(As may be fixed by
Government from
time to time)

(a) Office Telephone

Full power,
subject to
prescribed limit

Full power, subject
to prescribed limit
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(b) Sanction of Full power Full power Norms of entitlements

Residential will be the same as

telephones in case of prescribed by

officers drawing Government [rom time

salary in Level 12 of to time,

Pay Matrix of 7" NOTE:-

CPC  {pre-revised Officer under

PB-3: Rs.15,600- suspension  is  not

39,100 plus Grade entitled 10

Pay-Rs.7,600/-} and reimbursement of

above. residential telephone
charges  during the
period of suspension.

(¢) Installation of Z1,00,000/- ¥2,00,000/- (Rupees

Internet Connection | (Rupees one lakh) two lakh) per annum

in office including per annum

leased lines.

27. | (a) All . office | Full powers subject | Full powers subject to

“machines

equipments including | to obtaining | obtaining  relaxation

electronic relaxation from FD | from FD on account of

typewriters, Intercom | on  account  of | economy  ban il

equipment, economy ban if | expenditure  exceeds

Calculators, expenditure Rs.20,00,000/-

electronic stencil | exceeds (Rupees twenty lakh)

cutters, Dictaphones, | Rs.5,00,000/- per annum

tape recorders, | (Rupees five lakh)

photocopiers, per annum

copying  machines,

franking  machines,

addressographs,

filling and indexing

Systems etc.

(b) Purchase of | *%10,00,000/- *%25,00,000/- (Rupees | * Subject to the general
Computers (Rupees Ten lakh) | Twenty five lakh) per | instructions, il any, of
(including Laptops, | per annum annum the IT Department and
Printers and specific  approval  of
Computer furniture). TEC of IT Department.
(c) Hire & Full power Full power

maintenance of

Computers  of all

kinds.

(d) Payment of Full power Full power

monthly maintenance
charges of punching
& verification
elc. to
Computer
Maintenance
Lid.

Corp.
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Miscellaneous
Expenditure.

(a) Expenditure on
refreshments served
to guests in official
meelings.

Up to %5,00,000/-
(Rupees five lakh)
per annum, subject
to norms / per
capita rate
prescribed by the
Govt.

Up to Z10,00,000/-
(Rupees ten lakh) per
annum, subject o
norms / per capila rate
prescribed by  the
Govt.

NOTE: Rs.50/- per head
on light refreshments at
formal inter-
Departmental & other
meelings/ conferences.

Pr. Secretary / Secretary
of GAD will continue to
exercise the powers as
per earlier delegation,
vide order dated
24.06.2016.

(b) Working Lunch
during the meetings/

Z300/- per head
with a ceiling of

%500/~ per head with a
ceiling of ¥1,00,000/-

conferences/ ¥25,000/- (Rupees | (Rupees one lakh) only
seminar/workshops | twenty - five | per occasion.
thousand) only per
occasion.
Write-off of

Irrecoverable losses
of stores or public
money.

(a) Irrecoverable
losses of
stores/money not due
to theft, fraud or
negligence.

%2,00,000/-
(Rupees two lakh)
in each case.
Subject to
observance of
procedure/

Instructions laid
down in GFR,
2017, etc.

¥5,00,000/-(Rupees
five lakh) in each case.
Subject to obseryance
of procedure/
Instructions laid down
in GFR, 2017, etc.

(b) Losses due to
theft, fraud or
negligence.

210,000/ (Rupees
ten thousand) in
each case

Rs.25,000/-  (Rupees
Twenty five thousand)
in each case

(c) Deficiencies and
depreciation in the
value of  stores
included in the
stocks and other
accounts.

Rs,1,00,000/-
(Rupees one lakh)
in each case

Subject o
observance of
procedure/

Instructions laid
down in GFR,
2017, etc.

Rs,2,00,000/- (Rupees
two lakh) in each case
Subject to observance
of
procedure/Instructions
laid down in GFR,
2017, etc,

Disposal of obsolete,
surplus or
unserviceable stores.

Upto

%20,00,000/-
(Rupees twenty
lakh) at a time,
subject o
acceptance of the
recommendation of

Upto

¥50,00,000/- (Rupees
fifty lakh) at a time,
subject to acceptance
of the recommendation
of Condemnation
Board by the

Condemnation competent authorily.
Board by the
competent
authority.
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31. | Investigation of Old | Full Power as per Full Power as per
Claims. GFR, 2017. GFR, 2017.

32. | Merits, Awards, | Full Powers, | Full Powers, subject to
Stipends, Loans and | subject to  the | the approved
other educational | approved scale/pattern
scholarship to | scale/pattern
students,

33. | Expenditure incurred | Full Powers, Full Powers, subject to
on annual N.C.C | subjectto the the approved pattern of
camps, Combined | approved pattern of | Government of NCT
Cadre camps, | Government of of Delhi.

Refresher  training | NCT of Delhi.
course and  pre-

commission training

etc.

34. | Payment of publicity | Full power Full power
charges on DAVP
rates or on rates
approved by
Government of NCT
of Delhi. T

35. | Payment of outfit | Full Powers, | Full Powers, subject to
allowance, subject to | scale/pattern as
refreshment scale/pattern as | prescribed by  the
allowance and | prescribed by the | Government of NCT
washing allowance to | Government of | of Delhi.

NCC officers and | NCT of Delhi.
cadets.

36. | Insurance of material | Full power as Full  power  as
and equipments | prescribed in Rule | prescribed in Rule
received as a loan or | 15 of Delegation | 15 of Delegation of
an aid from | of Financial Financial Power
International ~ and | power Rules Rules
other organizations.

37. | (a) Grant ol Special Full power” Full power® “These Allowances
pay to cashiers / shall be regulated in
Group ‘C'  staff accordance with  the
handling cash. orders/instructions
(b) Caretaking Full power® Full power* issucd by the
Allowance Government of NCT of

Delhi from time to time.
(c) Gestetner Full power*® Full power”
Operator Allowance

38. | Powers under the | As per the powers | As per the powers
Fundamentel ~ Rules | prescribed in prescribed in FRSR
Supplementary FRSR and GFR and GFR

Rules/Gene-al
Financial Rules.
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39. | (a) Sanction of HBA | Full power, | Full power, except in | The power to sanction
to Govt, servant. except in respect respect of | HBA to All India
of Secretaries and | Secretaries and Head | Service Officers  vests
Head of | of Departments | With FD.
Departments belonging to All |
belonging to All | India Service
India Service | Officers
Officers
(b) Sanction of GPF | Full - power, | Full power, except in | The power to sanction
withdrawal to Govt except in respect | respect of | GPF withdrawal to All
servant. of Secretaries and | Secretaries and Head | [ndia Service Officers
Head of | of Departments | Vests With FD.
Departments belonging to All
belonging to All | India Service
India Service | Officers
Officers

40. | (a) Sanction of NIL NIL NOTE:

Honorarium from The power to sanclion

Public exchequer Honorarium from the
public exchequer vests
with FD.

(b) To sanction the | As prescribedin | As  prescribed in | It includes honorarium

undertaking of work | FRSR FRSR payable to the Inquiry

for which Officer and Presenting

fee/Honorarium  is Ofticer

offered and

acceptance thereof.

(c) Acceptance of | As prescribed in As prescribed in

Honorarium FRSR FRSR

41. | (a) Sanction of Full power” Full power* *“Subject to the
payment (o casual rates/norms as approved
labourers for by the Government of
deparimental  work NCT of Delhi and
connecled with subject to availability of
Horticulture/ Forestry budget provision.

/ Agriculture.

(b) Sanction of|  Full power* Full power* *  Subject to the

Casual Labourer for rates/norms as approved

Departmental work by the Government of

conpected with NCT of Delhi and

fisheries. subject to availability of
budget provision.

42. | Payment of |  Full power* Full power* *  Subject to the
remuneration to part- rates/norms as approved
time teachers/Guesl by the Government of
speakers etc. NCT of Delhi. S

43. | Payment of Full power* Full power* * Subject to fulfillment
registration fee for . of Rules/fRegulations as
seminars/conferences laid down in

Government of NCT of
Delhi orders.
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44, | Clearance for | Full Powers®, Full Powers*, for | *Subject to fulfillment
forwarding of | except in cases of | HODs / Secretaries for | of Rules/Regulations as
applications for | Head of which the approval of | laid down in
various fellowships. | Department for concerned  Minister | Government of NCT of

which approval of | shall be obtained. Delhi orders. In case of
concerned Secretaries, approval of
Secretary and the Chief Secretary shall
Minister shall be also be obtained.
obtained.

45. | Keeping lien of staff Full power* Full power*® *Subject to fulfillment
selected/approved by of conditions as laid
Govt. of India for down in FR-13 and FR-
services/training 14-A.
abroad

46. | Gant-in-Aid 10 the NIL *Upto %25,00,000/- * Total grant in a year
Grantee Institutions/ (Rupees twenly five | does not exceed Rs.25
NGOs lakh) to  sanction | lakh  (except Local

Grant-in-Aid to | Bodies), both under

Grantee  Institutions/ | Revenue &  Capital

NGOs. subject to the
conditions as laid down
by Finance Department,
Government of NCT of
Delhi and subject to the
approved  pattern of
assistance and further
subject 1o the fulfillment |
ol conditions as laid
down in GFR, 2017.

47. | Opening of Letter of | Full power to the | Full power to the
Credit (LC) in Public | extent of amount of | extent of amount of
Sector Banks expenditure expenditure  sanction

sanction accorded | accorded by  the
by the competent | competent authority.
authority.

48. | Washing & dry | Full power to Full power
cleaning of linen. HODs of all

Hospitals  only
where facility of
washing / dry
cleaning of linen
is not available
49. | (a) Engagement of *FD’s  approval  is

Security & Sanitation
Services

Full Power™

Full power *

required at the first time
with reference to the
number of persons o be
engaged on outsourced
basis as per the
sanctioned strength/ AR
| approved norms, Dbut
| FD’s approval is not
! required  for  further
engagement of same
number of persons in

conlracl.

subsequent years of the |
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(b) Engagement of Full power* Full power * *FD oV

Class IV Staff and required at the first time
Nursing Orderlies on with reference to the
outsourced basis | - number of persons to be
through privale engaged on outsourced
agencies and basis as per the
extension of contract sanctioned strength/ AR
thereof approved norms, bul

FD's approval is not
required  [or  further
engagemenl of same
number of persons in
subsequent years ol the

contract.
(c)Engagement  cf Full Power* Full Power * *FD’s __ approval _is
professionals like required at the first time
Life Guards, Sports with reference to the
Coaches, trainers etz number of persons to be
on outsourced basis engaged on outsourced
through privatz basis as per the
agencies and sanctioned strength/ AR
extension of contract approved norms., but
thereof FD’s approval is not

required  for  further
engagement of same
number of persons in
subsequent years of the
contracl.

For Items at SI. No. 49 (a) (b) and (¢) :-]

NOTE :- (1)  Extension of existing Contract - Subject to the provision of extension clause as
provided in the Contract and fulfillment of other conditions prescribed in GFR, 2017. FD’s
approval not required for extending the contract up to the period mentioned in the contract for
engaging the staff up to the existing sanctioned post in the respective category /AR approved
norms for the given category of posts.

NOTE :- (2) In case of exigency/disaster (as defined in section 2(d) of Disaster Management
Act, 2005), manpower/staff upto 5% of the sanctioned posts can be deployed as an additionality
for 89 days only by outsourcing with the prior approval of the Administrative Secretary of (he
Department giving full justification for the need of such deployment. The deployment of
additional staff shall automatically ccase to continue after 89 days if the department has not
obtained prior approval of the AR Department, GNCTD and the approval of the Compelent
Authority within the gtipulated 89 days.

(d) Outsourcing of Full power# Full Power # Applicable to Heads
Kitchen services of Departments  of
including supply of Hospitals and  other
dietary articles Departments where
‘Kitchen service’ are
mandatorily operated

P

6)??94\4
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(e) - Outsourcing of Full power# Full Power # Applicable to Heads

staff (cooks etc.) for of Departments of

kitchen services Hospitals and  other

against the Departments where

sanctioned  vacant ‘Kitchen service’ are

posts mandatorily operated

(f) Outsourcing of NIL As per NOTE :- (2)

additional consulting below [iem No.49(c)

and para-medical

staff in Hospitals

(g) Outsourcing of | *Full powers *Full powers *FD's _ approval __is

the services of Data required at the first time

Entry Operators with reference to the

(DEOs) against number of persons. to be

vacant posts of DEOs engaged on outsourced

/ Ministerial posts. basis as per lhe
sanctioned posts, but not
required for further
engagement of same
number in subsequent
years of the conract. ‘

50. | Continuation of| Upto2years® for |Up to 3 years® for [ “Subject 10 the ,
Temporary posts Group “C’ posts | Group ‘C’ posts condition that the posts

should not be lying i
Up to 2 years for | vacant for more than |
Group ‘B’ posts one year,

NOTE:

(1). In respect of Group

i B4 posts, FD’s

approval is required

beyond three years.

(2) FD’s approval is !

required beyond two |

years in respect ol

Group ‘B’ posts.

51 | Expenditure on Full powers o
swearing-in- = — Pr.Secretary / Secretary
ceremony of (GAD)

Constitutional
Authorities of GNCT
e of Delhi
2. All the enhanced financial powers will be exercised by the Heads of Departments
and Administrative Department / Secretaries concerned subject to the following
conditions:-
(1) That the expenditure does not exceed the budget allocation;
(ii)  That the expenditure is incurred for the purpose for which funds have

been provided and the codal formalities are followed as per the GFR / CVC
guidelines / instructions / Rules & Procedures issued by the Government from

time to time.
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(iii)  Powers delegated to Administrative Departments/ Secretaries shall be
exercised by them subject to and in accordance with orders issued by the
respective Minister (In-Charge) from time to time.

This issues with the prior approval of Hon’ble Lt. Governor, Delhi.

Joint Secretary Finance (A/Cs)

No.F.20/082019/AC | ISFna] 25 F5 2634 Dated: oHe 82019

Copy forwarded to the following for information :-

Pr. Secretary to the Lt. Governor, GNCT of Delhi.

Pr. Secretary to the Chief Minister, GNCT of Delhi.

Secretary to the Dy.CM/FM, GNCT of Delhi.

Secretaries to all the Ministers, GNCT of Delhi.

Staff Officer to Chief Secretary, GNCT of Delhi.

All Pr. Secretaries / Secretaries / Heads of Departments of GNCT of Delhi.
PS to Addl. Chief Secretary (Finance), GNCT of Delhi.

PS to Secretary (Finance), GNCT of Delhi.

PS to Special Secretary (Finance), GNCT of Delhi.

Controller of Accounts, Pr. Accounts Office, GNCT of Delhi.

Controller of Accounts (Audit), Directorate of Audit, GNCT of Delhi.
Joint Secretaries / Deputy Secretaries / Under Secretaries / Desk Officers of FD,

GNCT of Delhi
- ‘37)'°R
(L.D. Jobhi

Office Order file / Guard file
Web site of FD.
Joint Secretary Finance (A/Cs)

Page 150f 15



Details of proposals received under CMLAD Scheme in r/o Laxmi Nagar Assembly Constituency (AC-58)

S. No

Name of Work

Executing
Agency

Estimated
Amount

Improvement development of Gali No. 10 from H. No. R-241 to H. No. F-103 in
Ramesh Park Ward No. 201 Lalita Park AC-58 Sh. S. Zone.

MCD

27.28

Improvement development of Gali No. 9 from H. No. R-198 to H. No. F-175 and
links in Ramesh Park Ward No. 201 Lalita Park AC-58 Sh. S. Zone.

MCD

23.93

Improvement development of road between Police Colony and PS Laxmi Nagar in
Ward No. 201 Lalita Park AC-58 Sh. S. Zone.

MCD

99.89

Improvement development of Urja Vihar road from BSES Substation to Pulliya in
Mandawali Ward No. 200 in AC-58 Sh. S. Zone.

MCD

92.68

Improvement development of road from D-6 to E-26 in Pandav Nagar Ward No.
200 in AC-58 Shah. S. Zone.

MCD

63.25

Improvement development of Gali No. 12 in Ramesh Park Ward No. 201 Lalita
Park AC-58 Sh. S. Zone.

MCD

24.99

Imp/Dev of link road H. No. I-154 to 129, I-160 to H-89, near 1-46, near I-135 in
Garwali Mohalla in Lalita Park in Ward No. 201, AC-58 Shah. South Zone.

MCD

114.48

Imp/Dev of link roads from H. No. 1/48 to 2/73, H. No. 1/46 to 2/43, H. No. 1/41
to 2/76, H. No. 1/31 to 2/78, H. No. 1/17 to 2/83, H. No. 1/7 to 2/91, H. No. 1/27
to 1/45, Gali No. 2 H. No. 3/122 to 1/24, Gali No. 3 H. No. 3/127 to 5/172, Gali
No. 4 H. No. 4/143 to 5/240 and Gali No. 5 H. No. 5/195 to 5/175 in Laxmi Nagar
in W. No. 201 in AC-58 Shah. South Zone.

MCD

195.39

Imp/Dev of lin road H. No. I-90 to 23, H-7 to 57, I-77 to H-30, H-30 to H-24 in
Garwali Mohalla in Lalita Park in Ward No. 201, AC-58 Shah. South Zone.

MCD

199.53

10

Imp/Dev of link roads near H. No. 145, near H. No. 138, H. No. 154 to J-35A, H.
No. 129 to 141, Maharaja Agrasen Marg, H. No. R37/2 to 42/2, H. No. 109 to 115,
H. No. 109 to 104, H. No. 84 to 189, H. No. 80 to 78, H. No. 58 to 63, H. No. 52 to
57, H. No.32 to 37, H. No. 31 to 26 and H. No. 7 to 12 in J & K Block Laxmi Nagar
in Ward No. 203 in AC-58 Shah. South Zone.

MCD

170.84

11

Imp/Dev of link roads H. No. L-3 to 55, near L-1, near L-22, near L-49, near L-52,
near L-55, L-04 to 09, L-11 to 19, L-26 to 35, L-46 to 36 in L-Block Laxmi Nagar in
Ward No. 203 AC-58 Shah. South Zone.

MCD

124.04

22

Imp/Dev of link roads H. No. 19 to 122, H. No. 116 to 6B, H. No. 103 to 7A, H. No.
90 to 19D, H. No. 72 to 20A, H. No. 141 to 19D, H. No. 64 to 70, H. No. 51 to 45,
H. No. 38 to 44, H. No. 13 to 17 and H. No. 27 to 33 in J & K Block Laxmi Nagar in
Ward No. 203 in AC-58 Shah. South Zone.

MCD

174.92

13

Imp/Dev of link roads from H. No. link 5/175 to 5/236, Gali No. 6 H. No. 6/267 to
6/242, Gali No. 7 H. No. 7/279 to 7/299, Gali No. 8 H. No. 8/315 to 8/300, Gali
No. 9 H. No. 9/323 to 8/381, Gali No. 10 H. No. 10/370 to 10/377, Gali No. 11 H.
No. 11/370 to 10/383, link 11/43 to 12/411 and 9/349 to 12/394 in Lalita Park in
Laxmi Nagar in W. No. 201 in AC-58 Shah. South Zone.

MCD

198.59

14

Imp/Dev of link roads H. No. L-80 to 138, L-64 to 132, L-131 to 126, near L-137, L-
108 to 113, near L-125, L-107 to 102, near L-114, L-90 to 180, near L-10, L-64 to
near 80 in L Block Laxmi Nagar in Ward No. 203, AC-58 Shah. South Zone.

MCD

198.43

H/C



